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L.N. Shama, 
Sj• Late Bal.aukund Sharma, 
nyr• H-131, Hathi Barkala Estate, 
Jeharatun. 	 a a • ..• • • • • • •Applicant 

Advocte Shri K.G. Sinha ) IF) 

 

Versus 

  

1. 'knife V.S. itataaraurthy, 
Secretary to the Govt. •  of India, 
ilepartalent of Science & Technology, 
Technology Bhawan, Nei; iviehrauli 
Institutional Area, 
New 1...1.ni-1100/6. 

 

2. Jr. Prithvish Nag, 
Surveyor General •  of India, 
Survey of India, 
1iathibarkal,:. Estate, 
Jehradun-248 001. 

 

tiespondents 

 

By Advocate Sri rt.i.-• Joshi ) 

ri E 

IIUN I BLE twIfi. JUSTIL.E S. 

 

Heard Shri 	Sinha, counsel for the applicant, 

Shri Gilt. Gupta, DI colzling brief of Shri 	Joshi, counsel 

for the respondents and we have alse perused the pleadings. 



2. 	This kaontempt petition has been instituted with 

the allegation that the respondents have deliberately 

and wilfully failed to comply with the direction given 

by the Tribunal while disposing of U. ► . No.680/95 alongwith 
U.A. No.642/96 and U.A. No.99/95 vide judgment and order 

ta 
dated 17.04.2001. The dispute Lrega rding de terming tion 4 o g-- 

seniority of Upper thivision Glerksline Tribunal it appears, 

found that the seniority list was not drawn in accordance 

with the law laid 'Joan by Karnataka High Lsourt which was 
Hon a ble 

upheld by the/Supreme keourt. In the counter affidavit 

filed by 1.z. krithvish Nag, surveyor General of India, 

Survey of India, Hathibarkale Est.,te, Jehradun, it has been 

stated that the demob-iris-A judgment a foresta ted has already 

been implemented by holding &view 4.kt:sand by issging 

promotien orders to the post of Assistant/Uffice Superintena.— 

dent/Superintendent SGU/E&AO vide SG's orders dated 

13.5.2002,24.6.2002,9.7.2002 and 31.7.20(.)2. In para 8 of the 

saic Suppl.CA it hes been stated th«t in the 1 ight of 

various court judgments delivered in the case of V.T. liajendria 

Vs Union of India by Hon'ble nigh Court of tsarna t« ka a at 

Bangalore originating from the juQpient dated 20.11.1981 in 

No,165/79 duly upheld by the Hon'ble Supreme ■dourt of 

India in (avil Appeal No.2858/1987 aiated 10.07.1990, "all 

the records have been thoroughly verified' and on perusal 

of the seniority list etcyit has been brought out that the 

seniority of 4hri L.N. SharMa has been fixed correctly". 

The seniority of Shri L.N. Sharma has been shown at serial 

No.230 and it would appear that the seniority position has 

been determined on the basis of merit in the select list of 

Limited Competitive Examination 	Vie result of which was 

many as 11 Ua•s who tj eine,a on March 1, 1976 are shown junior 

declared on 09.01.1976. It would further appear that as 
03Z, 

. to the applicant who bo.gi j oi e on 13.04.1976. The 

submissions made by Shri K.C. Sinha, that the judgment 



of the Tribunal has net been implementea cannot be 

countenanced. A perusal of the j udgment of the Tribunal 
that 

weuld indicate that all/ has been saia in the judgment to 

fix the seniority in accordance with the judgment of the 
Hen'ble k— 

Karnataka High court which was upheld by the/ Supreme. 'curt. 

It is true that the seniority position of the applicant 

reihaihs unaltered as stated in the GA but in the absence 

of any specific direction as to the exact position of the 

applicant in the seniority list it can et be saia that the 

respondents have wilfully and deliberately flouted the 

direction given by the Tribunal. 

3. 	The contempt petition lacks in merit and is 

dismissed. Notices are discharged. It goes without saying 

that in case the fixation of the applicant's seniority 

pursuant to the direction given by the Tribunal is still 

erroneous= as stated by Shri K.G. dinna it would be open 

to the applicant to pursue his remedy en original side. 
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